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RE THE HON’BLE NATIONAL GREEN TRIBUNAL

- PRINCIPAL BENCH, NEW DELHI
¥ Q : ! "
o° ORIGINAL APPLICATION NO- 203/ 2023
N(}Aa\ﬁ(\t G_Oﬁ)mAL
"""""""""""""""""" IN THE MATTER OF:
Tushar Goswami ....Applicant
Versus

Union of India & Ors. ....Respondent

Status Report on behalf of the Respondent No.-10, Uttar

Pradesh Pollution Control Board, in compliance to the
order dated 20.02.2025 passed by the Hon'ble National

Green Tribunal, Principal Bench, New Delhi

I, Rohit Singh about 52 years, S/o Sri N C Sachan
presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter UPPCB), Varanasi do hereby

solemnly affirm and state as under:

1. That I, deponent in the official capacity mentioned
—— above, am acquainted with the facts and
Py LN &

U
1 Z’\ a2, Qﬁlat this Hon'ble National Green Tribunal, Principal
Ny 7‘?‘}/ GO\ﬂ/o Bench, New Delhi (hereinafter Hon'ble Tribuanl) vide

_____ _ ;

hy
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its order dated 20.02.2025 has passed following
directions:-

..... 1 Learned Counsel for the Applicant has pointed
out that though EC was imposed upon the project
proponent but till now the EC amount has not been
recovered. Counsel for the UP PCB as also counsel for
the State seeks three weeks to place on record the
steps that have been taken to recover the EC and also

the reason why the EC has not been recovered. ..... ¢

3. That the UPPCB vide its letter dated 23.11.2023 has
imposed an Environmental Compensation (EC) of Rs.
17,12,500/- each, against both the Project Proponents
i.e. M/s Preveg Communication (India) Limited and
M/s Lalloo Ji & Sons for a period from 15.01.2023 to
31.05.2023 for operation of the Tent City at Varanasi,
without obtaining prior consent to operate from the
UPPCB which is mandatory as per the law. Moreover it
is pertinent to mention here that before the imposing

the EC to the said project proponents, a show cause

notice was served upon them.

/ “—{a' .5\:; ’[he true copies of the letters dated 23.11.2023 are

—

eing collectively attached as Annexure R10/1.

Collector, Varanas; for the recovery of the EC of Rs.

i
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17,12,500/- each against both the defaulting Project
Proponents.

The true copy of the letters dated 15.01.2024 and
22.05.2024 are being collectively attached aS
Annexure R10/2.

That in pursuant to the above letters dated 15.01.2024
and 22.05.2024, the Officer In-charge (Collection),
Collectorate, Varanasi vide its letter dated 10.06.2024
has informed the Regional Officer, UPPCB, Varanasi
that the tent city in question was situated at Mauja-
Katesar, District-Chandauli and that the
owners/directors of the said tent city reside in District-
Ahmedabad, State of Gujarat, hence further action for
recovery of EC should be made by authority concerned
of the aforesaid District.

The true copy of the letter dated 10.06.2024 is being
attached as Annexure R10/3.

That further in pursuant to the above letter dated
10.06.2024, UPPCB vide its letter dated 26.07.2024
has requested to the District Collector, Chandauli for
recovery of the EC of Rs. 17,12 500/ each against
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7. That further UPPCB has also requested to the
Department of Environment, Forest and Climate
Change, Government of Uttar Pradesh vide its letter
dated 01.08.2024 for issuance of letter to the Gujarat
Government regarding issuance of appropriate
direction to the District Collector, District-
Ahmedabad, State of Gujarat for recovery of the EC of
Rs. 17,12,500/- each, against both the Project
Proponents in question.

The true copy of the letter dated 01.08.2024 is being
attached as Annexure R10/5.

8. That the Additional Chief Secretary, Departmeﬁt of
Environment, Forest and Climate Change, Government
of Uttar Pradesh vide its letter dated 13.08.2024
issued to the Gujarat Government regarding direction
to the District Collector, District- Ahmedabad, State of
Gujarat for recovery of the EC of Rs. 17,12,500/- each,
against both the Project Proponents in question.
The copy of the letter dated 13.08.2024 is being
attached as Annexure R10/6.

Deﬁnent
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VERIFICATION
Verified at _\ar9mq¢/ on this the 2/ day of May, 2025
that the contents of above affidavit are true and correct to
my knowledge based on records and information received
and believed to be true, no part of it is false and nothing
material has been concealed therefrom.
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R UTTAR PRADESH POLLUTION CONTROL BOARD
RefNO ccovivisess /C-6/166/Recovers/VNS/2024 Dated wimmee
To,

The Collector,

District-Varanasi.

Please refer to the Hon'ble NGT order dated 30.10.2023 in O.A. No. 20372023, in the matter of
Tushar Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as
follows-

weeennd 5. 80 far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been initiated 1o impose fine ut the rate of Rs. 12,500 per day. He Is
directed to place on record the complete details with full parficulars of the action initiated
against the private respondents for past violations by submitting his affidavit in this repard
within two weeks......

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide
letter dated 23.11.2023 has imposed the Environmental Compensation of 2. 17,12,500/- against the
responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, $G Highway,
Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 o 31.05.2023 for
operation of the Tent City at Varanasi by them without obtaining prior consent to operate under The
Waler (Prevention and Control of Pollution} Act, 1974 & The Air (Prevention and Control of Pollution)
Act, 1981. The copy of the Letter dated 23.11.2023 is being attached herewith for your reference, As
per the office record, the amount of the environmental compensation has not deposited by the project

proponent of the Tent city till date,

The sum of X. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only}
is payable in account of Environment Compensation from M/s Lalloo ji & Sons, A-2, Shivalik
Business Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481,

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,
SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution

Control Board's Account No. 701502010002104, IFSC Code- UBINO570150, Union Bank of India,

Vibhav Khand, Gomati Nagar, Lucknow,
Enclosure-As above.

Yours Sincerely,

i .
: (Sanjeev Kumar Singh)
. v % 5 Member Secretary
Copy to:- i i i

ﬂop);sa ~ Iﬁ{:ti?‘n-al Officer, Uttar_l’radesh Pollution Control Board, Varanasi for mt:ormation and
. ¥

{A
-

Member Secretary

T.C/12V, Vibhuti Khand Gomi Nagar, Luck A
s now — 226010 .
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 052;2 ~ 2720764
» Email: info@uppch.in - Web Site: www.uppeb.com
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SR U3 W5N Frizer 9

g UTTAR PRADESH POLLUTION CONTROL BOARD
V 4 SAED C8 /167 RecoveryVNS/2624 Dated cime
| lector,

Varanasi.

Toom Highway, Goth irat-38248

refer to the Hon’ble NGT order dated 30.10.2023 in O.A. No. 20372023, in the matter of
ami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as

8o fur as the past violation is concerned, Shri Manof Kumar, ACS for State of UP has
! that action has been initiated to impose Jine at the rate of Rs. 12,500 per day. He is
to place on record the complete details with full particulars of the action initiated
he private respondents for past violations by submitting his affidavit in this regard
0 Weeks......

ipliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
3.11.2023 has imposed the Environmental Compensation of %. 17,12,500/- against the
‘oject Proponent i.e. M/s Praveg Communication (India) Limited, 214 Athena Avenue,
- Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a default period of
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior
erate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air
id Control of Pollution) Act, 1981, The copy of the Letter dated 23.11.2023 is being
vith for your reference. As per the office record, the amount of the environmental
has not deposited by the project proponent of the Tent city till date.

of %, 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)

account of Environment Compensation from M/s Praveg Communication {India)
Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-

d Address of the Owner/ Directors of the concerned industry is as follows:
slina Barada, Executive Director, M/s Praveg Communication (India) Limited,
thena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad,
-382481.

sreby requested to recover the same and deposit it into the account of the U.P. Pollution
I's Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India,

i, Gomati Nagar, Lucknow.
bove,

Yours Sincerely,
y 4

(Sanjeev i(?xmar Singh)

; Member Secretary
snal Officer, Uttar Pmdesh !’ollutiqn Control Board, Varanasi f{or information and
1. : ’

_ Member §§crctary
T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 T e

ne: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.uppeb.com
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"’“@WW +" UTTAR PRADESH POLLUTION CONTROL BOAR

o oDk T
Ref. No....\..../C-6 /167 /Recovery/VNS /2024 Dated........
Reminder-l
To,
The Collector,
District-Varanasi. T A Tl
Subject: Reg tic overy of

dated 15.01.2024.

Hon'ble NGT vide order dated 30.10.2023 in 0.A. No. 20372023, in the matter of Tushar
Goswami versus Union of India & Ors has passed the directions. The relevant excerpt of the
aforesaid direction is as follows- :

-..15. 50 far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP
has submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day.
He is directed to place on record the complete details with full particulars of the action
initiated against the private respondents for past violations by submitting his affidavit in this
regard within two weeks......

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board
vide letter dated 23.11.2023 has imposed the Environmental Compensation of . 17,12,500/-
against the responsible Project Proponent i.e. M/s Praveg Communication (India) Limited, 214
Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a
default period of 15.01.2023 to 31.05.2023 for operation of the Tent City at Varanasi by them
without obtaining prior consent to operate under The Water (Prevention and Control of
Pollution) Act, 1974 & The Air (Prevention and Control of Pollution} Act, 1981. As per the office
record till date, the amount of the environmental compensation has not recovered from the
project proponent of the Tent City.

The sum of X 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Praveg Communication (India)
Limited, 214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Mr. Prolina Barada, Executive Director, M/s Praveg Communication (India) Limiteq,
214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481.

You are hereby again requested to recover the same and deposit it into the account of the UP,
Pollution Control Board’s Account No. 701502010002104, IFSC Code- UBINO0570150, Union Bank
of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above. Yours Sincerely,
‘ {Sanjeev Kumar Singh)
: : " : Mempber Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi fo?‘iﬁformaﬁon and
necessary action. &7,
! _ snen'}bé'i' Secretary
ewvoille T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 v

3 K b Phione: 2720831, 2720828, 2720691 & 2720681 ~ Fax: 0522 — 2720764

Email: info@uppcb.in; web site: wwiv.uppch.com



11
1081

“SWis®  UTTAR PRADESH POLLUTION CONTROL BOARD

ey

Iof}ﬁ? <Py #3E Ly Ly
Ref. l\{of.;f._{.:‘%é'.‘..i}.../ C-6 /166/Recovery/VNS/2024 Dited e ;"
E Reminder-1
To, s
The Collector,

District-Varanasi, -

S8l 811 1IE €O

sed apaing

ath Club,

Please refer to the attached office letter No-HO5777/C-6/166/Recovery/VYNS/ 2024
dated 15.01.2024.

Hon'ble NGT vide order dated 30.10.2023 in 0.A. No. 203/2023, in the matter of Tushar
Goswami versus Union of India & Ors has passed the directions. The relevant excerpt of the
aforesaid direction is as follows-
w15, S0 far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been initiated to impose fine at the rate of Rs. 12,500 per day. He
is directed to place on record the complete details with full particulars of the action
initiated against the private respondents for past violations by submitting his affidavit in
this regard within two weeks......

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board
vide letter dated 23.11.2023 has imposed the Environmental Compensation of . 17,12,500/-
against the responsible Project Proponent i.e. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,
SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior consent to
operate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air {Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being attached
herewith for your reference. As per the office record till date, the amount of the environmental
compensation has not recovered from the project proponent of the Tent city.

The sum of . 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalik
Business Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center,
SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.
You are hereby again requested to recover the same and deposit it into the account of the U.P,
Pollution Control Board’s Account No. 701502010002104, IFSC Code- UBIN0570150, Union Bank

of India, Vibhav Khand, Gomati Nagar, Lucknow.

Enclosure-As above. Yours Sincerely,
{Sanjeev Kumar Singh)
» Member Secretary .
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for iufémmtion«m\d {
necessary action . V;\
Member Secretary
s 2
Emu'gf T.C/12V, Vibhuti Khiand Gomti Nagar, Lucknow — 226010 = A
Ry

};?'Mq(_m; Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

‘a‘ vy Email: info@uppeb.in; web site: www.uppeb.com
33 ]
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% F?y # " l/’ TTAR PRADESH POLLUTION CONTROL BOARD
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Rel. N findy. A Liteut €6 / 166 Recovery VNS/2024 patia L7
15" Registered/Speed Post

The Collector,

Distriet-Chandauli,

Mobile No-g 1 Y- IS8 T

smcmﬁmmngmieManmemmemmm
Sons, A2, Shivalik Business Conter, SG Highway, Ralpath Club, Ahmedabad, Gujrat-382481,
Please refer to the Hon’ble NGT order dated 30.10.2023 in O.A. No. 20372023, in the matter

;:f Tushar Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as
ollows-

mundB. S0 fur as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has
submitted that action has been Initiated to Impose fine at the rate of Rs. 12,500 per day. He is directed to
pluce on record the complete detalls with full particulars of the action initiated against the private
respondents for past violations by submitting his affidavit in this regard within two weeks ...

In compliance of the above Hon'ble NGT order, Uttar Pradesh Pollution Control Board vide
letter dated 23.11.2023 has imposed the Environmental Compensation of 8. 17,12,500/- against
the responsible Project Proponent ie. M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG
Highway, Rajpath Club, Ahmedabad, Gujrat-382481 for a default period of 15.01.2023 to
31.05.2023 for operation of the Tent City at Varanasi by them without obtaining prior consent to
operate under The Water (Prevention and Control of Pollution) Act, 1974 & The Air {Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 23.11.2023 is being attached
herewith for your reference, As per the office record till date, the amount of the environmental
compensation has not recovered from the project proponent of the Tent city.

The sum of @. 17,12,500/- (Rupees Seventeen Lakh twelve thousand and five hundred only) is
payable in account of Environment Compensation from M/s Lalloo Ji & Sons, A-2, Shivalik Business
Center, SG Highway, Rajpath Club, Ahmedabad, Gujrat-382481.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1, Mr. Himanshu Agarwal, Partner, M/s Lalloo Ji & Sons, A-2, Shivalik Business Center, SG Highway,
Rajpath Club, Ahmedabad, Gufrat-382481,

For the recovery of the above environmental compensation, UPPCB vide letter dated 15.01.2024
and 22.05.2024 has requested to The Collector, District-Varanasi. The copy of the aforesaid Ietters are
being attached herewith for the reference. In reference to the aforesaid letters, On beha!f of The
Collector, District-Varanasi, Officer Incharge (Collection), Collectorate, Varanasi vide letter dated
10.06.2024 has informed to the board that as the subjected tent city was situated at Mauja-Katesar,
District-Chandauli, hence further action for recovery of environmental compensation should be done
by District-Chandauli. The copy of the said fetter is also attached herewith for your reference.

So in view of above mention fact, you are hereby requested to recover the same and deposit it into
the account of the U.P. Pollution Control Board’s Account No. 701502010002104, IFSC Code-

UBING570150, Union Bank of India, Vibhav Khand, Gomti Nagar, Lucknow.
Enclosure - As above, Yours Sincerely,

&3

{Sanjeev K‘iamar Singh)

. Member Secretary
Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
necessary action . .

4 ¥

P

Memf:cr Secreta;y

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 -4 &;«»»?'
Phone: 2720831, 2720828, 2720691 & 2720681 — Fax: 0522 — 2720764 o
Email: info@appeb.in; web site: www.uppeb.com
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{/156‘ u% 6./167 /Recovery/VNS /2024 ,
To,
The Collector,

District-Chandauti, Mob

Please refer to the Hon'ble NGT order d i
saow i ; r er dated 30.10.2023 in 0.A. No. 203,/2023, in the matter
fano‘:}:r Goswami versus Union of India & Ors. The relevant excerpt of the aforesaid order is as

submm;;}“;g :t So far as the past violation is concerned, Shri Manoj Kumar, ACS for State of UP has

action has been initiated to impose fine at the rate of Rs. 12,500 per day. He is directed to
place on record the complete details with Jull p{rticulnrs of thefactfon inttizfted qgainst the private
respondents for past violations by submitting his affidavit in this regard within two weeks.....

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide
letter dated 23.11.2023 has imposed the Environmental Compensation of @. 17,12,500/- against
the responsible Project Proponent ie. M/s Praveg Communication (India) Limited, 214 Athena
Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481 for a default
perigd of 15.01.2023 to 31.05.2023 for operation of the Tent City at Varanasi by them without
obtaining prior consent to operate under The Water (Prevention and Control of Pollution) Act,
1974 & The Air (Prevention and Control of Pollution) Act, 1981, As per the office record till date,
the amount of the environmental compensation has not deposited by the project proponent of the
said Tent City..

The sum of Rs. 17,12,500/- {Rupees Seventeen Lakh twelve thousand and five hundred only)
is payable in account of Environment Compensation from M/s Praveg Communication (India)

Limited, 214 Athena Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-
382481,

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mr. Prolina Barada, Executive Director, M/s Praveg Communication {India} Limited, 214 Athena
Avenue, Behind Jaguar Showroom, SG Highway, Gotha, Ahmedabad, Gujrat-382481.

For the recovery of the above environmental compensation, UPPCB vide letter dated 15.01.2024
and 22.05.2024 has requested to The Collector, District-Varanasi. The copy of the aforesaid letters are
being attached herewith for the reference. In reference to the aforesaid letters, On behalf of The
Collector, District-Varanasi, Officer Incharge {Collection), Collectorate, Varanasi vide letter dated
10.06.2024 has informed to the board tiiat as the subjected tent city was situated at Mauja-Katesar,
District-Chandauli, hence further action for recovery of environmental compensation should be done
by District-Chandaufi. The copy of the said {etter is also attached herewith for your reference.

So in view of above mention fact, you are hereby requested to recover the same and deposit it into
the account of the U.P. Pollution Control Board’s Account No. 701502010002104, IFSC Code-
UBINO0570150, Union Bank of India, Vibhav Khand, Gomti Nagar, Lucknow.

Enclosure « As above. Yours Sincerely,

{Sanjeev Kumar Singh)}
Member Secretary

Copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Varanasi for information and
necessary action . ; f

(LN
Member Secretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 ~ Fax: 0522 — 2720764
Email: info@uppeb.in; web site: www.uppeb.cont
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¥ ¥, |
I afm, ‘
mmo w@ l@ wieary aRads srgarr-7,

fwa: areia st eRa e, o8 fed & fremerei sftogo wear 203/2023 QER A Tw
o 3t 5Rear 9 3 % TIRa a1RY Rere 20052024 B e @ T 3

T A ST wRa sl W€ fewel 4 Rareia alovo wRam 203 /2023 GER TR

T P e gPear 7 am § uiRa adw R 20052024 BT W TSN W BN DL B,
s g aiwr fremag & —

“snee2, Tribunal in the order dated 06.02.2024 had noted thot so far as period of 2022-2023 is concerned,

tent city was set up and that Enviranmental Compensation {EC) of Rs. 17,12,500/- was imposed on each of the

project proponent and for the subsequent year 2023-2024, tent city has not been set up. So far as the issue of

recovery of compensation Is concerned, we have been informed that compensations levied by Uttar Pradesh
Pollution Controi Board {UPPCB) have not been recovered il now,

3.Learned Counsel for the UPPCB is directed to file report disclosing the status of recovery of EC.......*”

FETa B & 5 S Weffo e ¥ ameeiRe v R Yud wwe O T W1 BRm T 2w
R, 49 o3, orx widE ST RER M, FEW VTR, IRORD & g T0 17,142,500 /— A A
wafavefta aftglf o e 23.11.2023 & 7w @ Sovo wEwwr o A gRT AR @ Y o),
W A wow, o e W, U2, R Rew IR, Wl oY, Ty 9O, SENET,
TeRIG~382481 TR AGH W FRBY (Rem) R, 214, R wivy, SR w3 9, wash
BEY, M2, SETEEE, TORT-382481 B WEAIRK O | S gl v 9 @ @ § w7 5
T B BoRA®Y IF TR o B iy aueh Y oM 3g wow 9 @ um e 15.01.2024
T4 NG 77 fATiE 22052024 3 W Q@ renfien, TRl @) v M Rk T an) se
St @ gy W &

Swrw aftfa o3 & okl § ol Sfe (W) serRie IR B un e 10.06.2024
@ ArTE § g o T § 5 ymewr 3 vie aewierere wee avoRft @ s ar frslt el
ST fiiT 30.052024 BT B0 §Y J017,12500-00 B RO TGA BT GBI/ B smagIEaTT
TorerT @7 Ve e € aur S BToW g Hlar #duY waee gl o ¥ vear 21 frws
PRy Few 77 JROHY JAGT 4 Tel B §7 AT ¥ a9 [ ekt & B weffa g ¥ amav
T SweiaT wve @ ey wig e Sed 9% @) 9y doe 31

IR SR IR gafein afel #1 v B 4R ol s e A ¥ R
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oy dfem

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010 ?

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 —-27207%%
Email: info@uppcb.in - Web Site: www.uppeb.in
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fvg-m0 vgm R 3@, 7 el & Rerader stovo FEa-203/2023
quT M TEH FfEE G sPswm @ wew A afm amy Reiw
29.05.2024 & HUre & FaY A

R,

3w fwas wo 3P A s, 7§ Redt F Rl stovo
HEA-203/2023 JUR TREIA TH YT 3w 0 g =T F R IRy
festim 30.10.2023 & W Wor I I FE B, s gEIE I R
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“.0s...15 S0 far as the past violation is concerned, Shri
Manoj Kumar, ACS for State of UP has submitted that action has
been initiated to impose fine at the rate of Rs. 12,500 per day.
He is directed to place on record the complete details with full
particulars of the action initiated against the private
respondents for past violations by submitting his affidavit in
this regard within two weeks....."

2-  SUIFER FWO 3RO grv wike 3RY & Ewae # w@2fiid sitovo
& Iroifla wawre gt e /O du oew N vz wEE BOA g ove R,
47 H0-3, HeX WEE HE Ry a0W, W IFOR, AYORN vd AW A
FHges 3oz o, eee R, aruord, 941 v d9-2, 3R wéE A R
I, FEW, VAT, AUORA & Reg §0 17,12,500/- A7 ofy & 7 A
gataroly &ifagfd, sovo wewwr frdur @, w@es & ux Reiw 23.01.2023 ¥
Acga A FRARE H R R, o AwE Fe N s wew, vz, RafEs
s deex, vaeh @1d, YUY Fe, IEAGAIE, IERIA-382481 AW AWH U



1089

19

81-7005(099)/27 / 2023-07-UTIITTN, B W Srarg WERAA

FFASUA (35705) 0, 214, v wdey, S Arew ¥ O, vash @i,
Tier, 3EHETAE, ERA-382481 H WIRANAT A1 3% W= 3000 YZweT FHrg=or
e, 7@AS & WA A T T FY A & GOGET 3% GAUR W 20 A
/IS & wifd ageh B SR &g 3090 wemur R @, awas & uw
feeti 15.01.2024 v ITENTE UF RIS 22.05.2024 & FewA § ey,
Ao A uF AT e s ani 3 oSt & ofy Swefy deea ¥

3- 3090 Wemul fadavr @, swas g WRE udt & ofew & gl
RSB (FI7) Foe IUURN F U HEAT-1954/3-HUR(H0OHROT0) /2024,
fReAis 10.06.2024 (Srawfd d@@9a) & ACIH A T HAW A § Ry
“gHIo] W AT aEdiedl FET aNORY ¥ Suw T, R e e
i 30.05.202¢ W M WA T, 70 17,12,500.00 A IROWO age
THER/FH HeHGAE Yo WG aqAN § AW & @IA AU Atew
FEH 9 Geteh, 3000 I gz ¥, OwSF aror AT #Y 3RoOWO @Ry
A HeRe W 36 IR A auH H WA {5 weehi vwmor # 3R Fdad
IS FAUE | FOA A

4- WO TP wfia wRevor, a8 Reeh & Rargd=r 3ovo Fewr-203/2023
quR T @mw gfada e ssw @ e # ufie sy Raiw
29.05.2024 & FHIA HY AFAGT -

® saaan 2. Tribunal in the order dated 06.02.2024 had noted
that so far as period of 2022-2023 is concerned, tent city was
set up and that Environmental Compensation (EC) of Rs.
17,12,500/- was imposed on each of the project proponent and
for the subsequent year 2023-2024, tent city has not been set
up. So far as the issue of recovery of compensation is
concerned, we have been informed that compensations levied by
Uttar Pradesh Poliution Control Board (UPPCB) have not been
recovered till now.

3. Learned Counsel for the UPPCB is dtrected to file
report disclosing the status of recovery Of EC. ..vcenes

5-  JO HNRAFOT FI SWAAWT W R aAlF 29.05.2024 F Jsara=t
g g RA (FoE), Fomee Ao F g3 FAE 10.06.2023 F AEIA
¥ I FA T T F uRYey F 3000 UEEUr AEAT @Y, FEAs gU 0
Rl 26.07.2024 F AT ¥ AT &2 RS A H-Uoead A wify wbaweim
afagfd & ageh Y o &g Sered, s & o O fear T ®
% Al & srEnfa A ¥
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701502010002104 IFSC &1 UBINO570150 # S #0 ¥ SeUG-HeAGAE &
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FHaF-TAFI
HagH,
Signed by
Manoj Singh..
Da‘te%ﬁ 16:10:16
HR ey kgl
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Original Application No. 203/2023 Tushar Goswami Vs Union of India

From: Pradeep Misra (pradeepmisra@yahoo.com)

To: saurabhtiwarihighcourt@gmail.com; rahulpratap.adv@gmail.com; bhanwar09jadon@gmail.com;
gigicgeorge.adv42@yahoo.in; yogendra.aldak@laxshmisri.com

Date: Thursday, May 22, 2025 at 04:11 PM GMT+5:30

Sir/Madam,
Please find attached the Document

With Regards,

(PRADEEP MISRA)

G‘j Tushar Gosawmi Reply.pdf
11.3MB
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